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.
ivil Contempt Application NJ.QE of 1997
In
Original Application No. 1642 of 1934
' | alongwith
Civil Conteapt Applization No., 51 of 1937
In
Ociginal Application No. 1643 of 1994,
CLVLIS onyenp- i pptloaxionitio si 2ot o
In
Original Application No. 1644 of 1994 ,
. Civil Contenpt Application No. 88 of 1997

In
Original Application No. 1645 of 1334 ,

Civil Congengg.applicﬁginq NO . 89 of 1937
In
Drlginal Application No. 1646 of 1934 ,
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2ivil Contenpt Application No. 33 of 1922
In
Original Applization No. 1647 of 1994 |}
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Civil Contenpt Application No. 94 of 1997

— o —

In
Original Application No. 1648 of 1994
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Civil Contenpt Application No. 95 of 1997
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———

Original Application No. 1649 of 1994
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Civil Contemnpt hpglécatigg No. 22 of 19%8_

in
Original Application No. 1650 of 1994

zig{kﬂuuntenpt Aunllcatlon No. 97 of 1337
In

r§:riqindl Application No. 1651 of 1994
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Civil Contenpt Application No.98 of 1997

In
Original Application No. 1652 of 1994

Allahabad this the 10th day of January, 2001

%
Hon'ble Mr.S. Dﬂ.jﬁl. Member (A}
Hon'ble 4r. S.K.I. Naqvi, 4ember (J)
Arvind Kunar a/a 35 years, son of Sri C.D. Kumar,
Resident of 662-A, Loco Colony = 9 Sardar Patel
By Advocates Shri Sudhir Agrawal '
Shri R.1. SaQLi___ 3
C.C.As. 91/37 in O.A NO.1643 of 1354
Atul Kashyap, a/a 31 years, Son of Sri N.B.Kashyap,
Residént of 671 D, Snith Road, Railway Colony, >
|
Allahabad. Applicant ol
By Advocates Shri Sudhir Agrawal,
Shri R.4. Sag&i
C.C.A. 92/97 in O.A No.1644 of 1994
Sailendra Kumnar Sriwas,aged about 32 years, S/o
Sri Ran Sewik Briwas, R/o 97/234, Jayanti pur, &
Preetam Nagar, Sulemsarai, Allahabad.
Applicant
By Advocates Shri Sudhir Agrawal,
Shri R.4. Saqgi
C.C.A. 88/97 in O.A.NO.1645 of 1994
Jal Narain, aged about 36 years, Son of Sri Ram
Bav, Resident of 2/92-A, :iama Nand Nagar,Allahapur,
A : *
llahabad Applicant
By Advocates Shri Sudhir Agrawal
Shri R.1. Saggi
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C:CeA. 89/97 in 04 .No

R.K. Abbhi, aged about 32 years, Son of Sri G.S.
Abbhi,resident of 656, D-Loco Colony,Allahabad.

y I : AI. 3

icant

> By Advocates Shri Sudhir Agrawal,
< ___Shri R.4. Saggi.

C+C.A.93/97 4in_0O.A No.1647 of 1994

— — g —

Harish Chandra Yadav, aged about 32 years, sfo
¥ " Kallu Ran, resiient of 794, Railway <Jolony,Chau-
'J. fataka, Districc Allahabad. ApoLicant

_l By Advocates Shri Sudhir Agrawal,
4 = ‘-"hl.‘i Rele Sﬂ:gﬂ
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C.C.A-694/97 in 0.A.NO.1648 of 1994

Shiv Prasad shukla, aged about 34 years, Son of
Sri Ran Dularey Shukla, resident of 59, 0l1d Allahpur,

Allahabad. ‘ s
Applicant 3 _ _ "

By Advocates Shri Sudhir Agrawal Ry '_ =
Shri R:'i. S-ag_g_in e .

C.C.A.95/97 in O.A .NO. 1649 of 1994 , 'JJH
— i | II
Lalit 4fohan Dubey, aged about 31 years, S/o Madan -: :

.4ohan Dubey, R/o 201 Pura Baldi Kydganj, Allahaba i. '.

Applicant

By Advocates Shri Sudhir Agrawal,
& Sh.E'i R. ‘l: Sag_g.t-

CeC.A. 96/97 in O A. No. 1650 of 1934

Ra j-nee.ah Kunar sj.righ. aged about years, S/o Heera
Mani Pd.Singh, R/o 178 Mahha jpur, Alld.

Applicant

-~ By Advocates Shri Sudhir Agrawal
\ Shri R.4. Saggl.
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C.C.A. 97/97 in O.A.NO. 1651 of 1994

OM PRAKASH SHUKIA, Son of Sri Thakur Prasad Shukla,

Resident of Village Basaunhi, P.0. “anjhanpur(Korro), ,
Distt.Allahabad. ‘

Applicant

By Advocates Shri Sudhir Agrawal,
T Shri R.¥. Saggi

C.C.A. 98/97 in OA.No. 1652 of 1994

Bri jesh Kunar Singh, Son of Sri Raj Dev Singh,
Resident of B-1610, Karell Scheme , Allahabad.

| Applicant

By Advocates Shri Sudhir Agrawal,
Shri R. 1. Sa_ggi-

Versus

1. 4.N. Chopra, Divisional Raillway “anager,
Northern Railway, Allahabad.

2 Kn.Gauri Saxena, Senior Divisional Comnerclial
“Manager, Northern Rallway, Allahabad.

3 B.K. Sinha, Senior Divisional Personnel Officer,
Northern Railway, Allahabad.

: 4. D.P. Singh, Divisional Comnercial 4anager,
Northern Railway, Allahabad.

S. Shantl Narain, General Yanager(Personnel),

Northern RailwayyHeadquarter, Baroda House,

New Delhi. Opp.Parties in all the
C.C.AS

_B_x Advozate Shri B.B. Paul

ORDER ( Oral )

BY Hon' ﬂ]_.._g 1r.S. Dﬂ}fa.l, fember (h]
These contenpt applications have been

£iled for proceeding against the opposite parties
\§:or wibful and deliberate disobedience of directions

“on -pg..B/-
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xk(Labaur in C.P.C. Scale/Porter. Pursuant to

—

given in order dated 04.11.1996 passed in
0.A.No. 1642 to 1652 of 1994. We have heard
Shri Sudhir Agrawal, learned counsel for the
applicants and Shri B.B. Paul, learned counsel
for the respondents in all the contempt appli-
cations. Learned counsel for the applicants
mentions that the respondents have filed a
counter-gffidavit in which oriler dated 02nd
January, 2001 has been annexed, by which ten

the
of/eleven applicants have been engaged as

Substitute Pnrte?ﬁi'the applicants should have
been engaged as Ticket Collectors instead of

which they have bee» engaged as Substitute Porter,
is subject to conditin when the occupant of

the post returned fron leave or on account of

any other reasons. He states that as per the
order dated 25.10.,1999 passed on mis-.applications
in O.A N0O.1642 to 1652 of 1994, the mininun com-
pliance required was of treating the applicants

as casual labour with tenp;orary status because

they had worked for more than 2 years, which is

not apparent fron the order dated 02.1.,2001.,

2. Shri B.B. Paul, learned counsel for
the opposite parties has drawn attention to
affidavit of zcomplicince filed on 13.10,:2000,

in which order dated 10.10.2000 is annexed,

by which the conpetent authority had permitted
the appointnents of the applicants in O.A.No.

1642 to 1652 of 1994, in Group 'D' as Casual

'Ilmisf'-
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that the applicants have been given appointment
Letters dated 26+12.2000, by which they have been
appointed as Tenporary/Substitute Porters. Learned
counsel for the opposite parties states at bar |
that this appointnent has peen made pursuant tﬁ ‘
order dated 10.10.2000 of the A.P.O. and has hﬁgn

) : nade on regular basis to a Group 'D' post and no

further screening of the applicants would be re-

I

e : jquired for appointnent to Ci'roup 'D' post and this
- . — cveens eV | .
g e would be subject tbAwrit Petitions pending in

cer y High Court of Allahabad and Hon'ble A'pex‘ Court.

Ii ) if any relating to this matter.

3. In view of the position nade above,
it is now clear that no contenpt of the order
survives. The contenpt proceedings are, therefore,

dropped and notices issued, are discharged. - }

4. This order shall not apply to C.C.A,.91
Of 1997 in O.A .No.1643 of 1994 because the applicant
shri Atul Kashyap is reported to have died in June,

2000 and the order with regard to him does not ’

survive.




